IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.Ne,383/92 Date ef Order: 23,9,1993
BETWEEN 2
N .Ramesh _ | .. Applicamt,

AND

1., Umier ef India rep., by
its 3mceme Tax Officer,
Inceme Tax Office,
Central Circle; I,
Hyderabad,

2, The Chief Commissiener ef ImrCeme.
Tax, A,P.,, Hyderapad,

3. Deputy Commisciemer of
Inceme Tax (Admn, ), cnief
Cemmi ssiemer ef Inctme Tax,
A.,p., Hyderabad,

4, The Deputy Secgetary (2a ., VEI)
Central Beard ef Directwrees,

New Delhi, .. Respendents,
Ceunsel fer the Applicamt .. Mr.3.Sudhakar Reddy
Coumsel fer the Kespemdermts .. Mr,N,R.Devraj
CORAM 2

HON'3LE SHRI A.B,GORTHI : MEM3ER (ADMN,)

HON'BLE SHRI T,CHANDRASEKHARA REDDY : MEiuBER(JUDLﬁ
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Order ef the Divisiem Bemch delivered by

Hea'ble Shri A.B.Gerthi, Member (Admm, ),

In this applicatiem the grievamce ef the
applicant is agaimst the refusal by the respendents
te re-emgage him as a Cemtimgent empleyee and alse
abserdb him régularly im service, He filed 0.A.250/88
which was dispesed ef en 28.2.1990 with a directiem
tes the respemdemts te cemsider the casé ef the .
applicamt im accerdamce with the scheme prepayed by .
the departmeiat, im pursuamce. ef the difectbls given by
the Supreme Ceurt im AIR 1988 SC 517 (U;P.Ipcome Tax
Departmeat Cemtingent Paid Staff Welfare Asseciatiem
Vs, Unier ef Imdia). fhe respeadents appreached the
Supreme Ceurt by means of Special Leave Petitienm (Civil)mm
Ne.16374/9C, After hearimg the ceunsel the Supréme
Ceurt reiterated tet the case of the applicant ir OA
sheuld be considered im accerdance with the scheme

prepared by the Gevermment,

2e Netwithstandimg the afere-said 2 judgements,
the respemdemts, accerdimng te the applicant,did met

censider his case, He, therefere, filed CP,5/91 which
was dispesed ef by am erder dated 26,2.1992. Relevant

para there-frem is repreduced belew i

"Mr,N,Bhaskara Rae preduced befere us

a cepy ef the erder dt, 31,10,1991

(1t sheuld actually read as 31,1,1992)
issued by the Iacome Tax‘OffiCer Certral
Circle I, Hydersbad, The said erder makes
it clear that the applicant had been cer-
sidered im the light &f Supreme Ceurt
decisien fer regularisatien ef services,
As seem frem the said erder he is met
feumd suitable fer regularisatien ef
services,"
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3. The same erder dt, 31.1,1992 issued by

the Imceme Tax Officer, Central Circle I, Hyderabad

has mew beem impugmed by the applicant im the preseat
0.A. befere us, A perusal of the meme dated 31,1,1992
weuld clearly irdicate that inﬁempliance with the
erders passed by this Tribumal and alse the Supreme
Ceurt, the respemdeats did cenmsider ths case ef the
applicant fer his re-emgagement and regularisatien,.
After cemsidering his case,the cempetept autherity
decided neither te re-engage him mer te regularise
him)mainly because the applicant's cemiuct grd behavieur
durimg his previeus ergagement was feund te be met
satisfactery, As the applicart's cenduct and-behaviour
was feund te be mek up-te the mark, e cannot ceme te
the cenclusiem that the resperdents impreperly er
irregularly decidéed net te reemgage the applicant,

As the respemdents did gompiy with the judgemert

ef the Tribumal im OA,25(/88 ard alse the erder ef

the Supreme Ceurt im SIP.16374/90, we are eof the view

that the presert OA is met maimtaimable afall.

4, In view of the abeve the OA is dismissed,

There shall be ne erder as te cests,

= Ve \x——jo Jx__f»;ﬁ—-.s -
p (T .CHANDRASEKHARA KHDDY) (A.B.GORTHY) -
/\ Member (Judl, ) Member (Admm,) ~ f
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Dated : 23rd September, 1993 A

4
1
I'4
3 7 (Dictated im Opem Ceurt),

4 To sd
1. The Income Tax Officer, Union of Indisa,
Income Tax Office, Central Circle I,Hyderabad.
2. The Chief Commissioner of Income Tax, A.P.Hyderabad.
3. The Deputy Commissioner of Income Tax (Admn.) Chief Commissione
of Tax, A.P.Hyderabad. :
4, The Deputy Secretary (Ad.VIII) Central Board of Directorees,
New Delhi.
a; 5. One copy to Mr.,B.Sudhakar Reddy, Advocate, CAT.Hyd.
g‘ 6. One copy to Mr.N.R.Bevraj, Sr.CGSC.CAT.Hyd.
ﬁ( \ 7. One copy to Library, CAT.Hyd.
aa® @ 8.0ne spare copy.
pvm
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IN THE CENTRAL ADMINISTRATIVE TRIB
- HYLERABED BENCH A”_I‘ HYLERABA

THE HON'BLE MR.JYSTICE V,NEELADRI RA
. VICE CHAIRMAN .

D /

THE HON'BLE MR.A.B.GORTHI- :MEMBER(A)
AND - o

THE HON'BLE MR.T.CHANDRASEKHAR REDDY
MEMBER(JU

D .
THE HON'BLE MR QN T.TIRUVENGADAM:sM(&)

Dated: "-'S-G.] ~1993. -

. OROERLIUIGMENT 5

T in
. 0.a.%o, "53’5 3y

T.A.No, (W.P., )

Admi ted and Interim directions -
issue : -

Allowdd.

Disposdd of with directions™
3 ‘ '
Dimissed.

Digmissed as withdrawn-

@

s Digmissed for default,
Re je¢ted/Ordered.
No order as to costs
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